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PER ANUBHAYV SHARMA, JM:

The appeal has been filed by the Assessee against order u/s 263(1) of
the Income Tax Act, 1961, dated 20.03.2020 ,in assessment year 2015-16
passed by Commissioner of Income Tax (Appeals)-Karnal (hereinafter
referred to as the Revisional Authority) arising out of assessment order dated
17.04.2017 u/s 143(3) of the Income Tax Act, 1961 passed by ITO,
Ward-5, Karnal (hereinafter referred to as the Assessing Officer ‘AQO’).
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2. During the course of hearing, the Ld. Counsel for the assessee
submitted that he has the instruction to withdraw this appeal since it has
become infructuous and filed an application to that effect. The Ld. DR has
no objection if the appeal is dismissed as withdrawn.

3. In view of the above, the appeal of the assessee is dismissed as

withdrawn.

Order pronounced in the open court on 22" July, 2022.
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